87 Constitution (22nd Amdt.)”

9. . Shri -Dhireswar Kalita
10. Shri K. M. Koushik

11. Shri Valmiki Choudhary
12. Shri Bal Raj Madhok

13. Shri K. Ananda Nambiar
14. Shri Nihal Singh

15. Shri Chaundhary Nitiraj Singh
16. Shri T. D. Ramabadran
17. Shri M. B. Rapa

18. Chaudhuri Randhir Singh
19. Shri J. Ramapathi Rao
20. Shri V. Sambasivam

21. Shri Shantilal Shah

Shri Naval Kishore Sharma
Shri Prakash VYi: Shastri
Shri Sheo Narain

Shri Vidya Charan Shukla
Shri G. G. Swell
Shri Om Prakash Tyagi
Shri Atal Bibari Vajpayee
. Shri G. Viswanathan
Shri Y. B. Chavan, and

sgRuRBRER

15 from Rajya Sabha;

that in oder o constitute a sitting of the

- Joint Committee the gquorum shall be one-

third.of ths total number of members of
the Joint Committee ;

that the Committee shall make a report
to this House by the first day of the next
session;

that in oth:r respects the Rules of Pro-
cedure of this House relating to Parliame-
ntary Committees shall apply with such

. umnu-ns and modifications as the Speaker

may make: nnd

that this House do recommed to Rajya
Sabha that Rajya Sabha do joln the sald Joint
Committee and communicate to this House
the of 15 by to be appointed
by Rajya Sabha to the Joint Committee.

The motion was adopted.
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MR. DEPUTY - SPEAKER : So !'or as
the Chair is concerned, there is no notice.
I have no notice of it.
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MR. DEPUTY-SPEAKER: I am talking
at this hour; at this moment. [ have no
potice; that is all. Afrer the Private
Members® business is over, then, of course,
thire will be a sort of second, what you
might call, Question Hour or a zero hoar,
whatever you like to call it. I do not want
to name it.

L=t us now take up Private Mambeu
Bills and Resolutions.

16.13hs

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS .

Forty'-second Report

SHRI BHALJIBHAI PAR MAR. (Dohld):
I beg to move:

“That this House do agre¢ with the
Forty-second Report of the Committes
on Private Members’ Bills and
Resolutions presented to the House
on the 18th December, 1968."

MR. DEPUTY-SPEAKER: The ques-

tion is:

“That this House do agree with the
Forty-second Report of the Commitiee
on Private Members' Bills and
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Resolutions presented to the House .
on the 18th December, 1968." Sretd 8 d ol ol S ad ol 98 US
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The motion was adopted. U"'"‘ (WY Is‘:ElllS‘sﬂlS"""l“‘
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16. 13} Hrs u.djbﬁ P I <23 3 oS
RESOLUTION RE: FOREIGN TRADE )7 © U2 b.ls"""h 257 "’h“u"ﬂ
POLICY Contd. K oretS sty

MR. DEPUTY-SPEAKER: We bave

MR. DEPUTY-SPEAKER: The House got just onc hour and 40 minutes.
will now take up further discussion of the

following Resolution moved by Shri D. N. How much time would the Minister
Patodia on the 6th December, 1968: like to take for reply ?
“In view of the adverse effcet caused THE DEPUTY-MINISTER IN THE

on india's forcign trade by the wrong MINISTRY OF COMMERCE (SHRI MOHD.
pattern of trading adopted in the SHAFI QURESHI): 20 minutes.
case of East Buropean countries,
including Russia, this House resolves MR. DEPUTY-SPEAKER: So we
that the foreign trade policy of the have one hour and 20 minutes. 1
Governmant of India, particularly request hon. Members to be very brief,
with East European countries and because there arc a number of Members
Russia, be suitably changed.” who would like to speak, and it should
be taken note of by all. The time is limited.
SHRI KANWAR LAL GUPTA (Dclhi The next resolution is also equally impor-
Sadar): I beg to move my amendment which  tant. After a good deal of consultation

is as follows: we have allocated this time.

SHRIMATI TARKESHWARI SINHA
(Barh): Mr. Deputy-Spcaker, Sir, I am
grateful to you for giving me opportunity
to participate in this discussion. Last time,
when this discussion was initiated by
Shri Patodia, I was in the House and I
listened to the points that he mentioned.
1 think he could not make his case well

MR. DEPUTY-SPEAKER : The resolu- bﬂﬂt.liﬁ his‘nrgumcn'ls were loaded with
certain prejudices. 1 would not really

tion and the amendment are now before the talk either in terms of favouring the castern

That in the resolution, add at the end.

“and a Committee of members of Par-
liament to be nominated by the
Speaker be set up to assess the
exact problem and suggest ways and
means to solve the same.”

House. European trade or the western block trade.
o qagw T I (qyi):  aw 1615 ho

wisz won § weive e ww s [SHRI GADILINGANA GOWD

T ar w1 faega wwm fem € WK in the chair]

ﬂ"ﬁmz]mim But I would like ¢ k letel
€ ut I wou ¢ to speak completely
T Y& T g fF elE AT A 4 economic considerations. It is & fact

F¢ g1 fecdl eftwT Iaw1 @18 & | Wiy that the trade with East Eurppean countries
including the Sovict Union bas increased

m‘?“ﬁgm w1 W qifrded from 1 per cent to 18 per cent of our total
FAR Y w7 cxports. It is quite a substantial trade.



